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IN THE CENTBAL ADMINISTRATWE TR'BUNAL

NEW BOMBAY BENCH

"O.A. No. 13/89.

N 198
T.A. No.
DATE OF DECISION _29.8.90.
Wana Raoji ’ Petitioner ©
Mr_E.K.Thogas, Advocate for the Petitioner (s)

"Versus

Divisional Railuay Manager and anr Respondent

Mr_J.G.Sauwant, | Advocate for the Respondent (s)

CORAM

The Hon’ble Mr. ¢, Sreedharan Nair, Vice Chairgan. .

The Honble Mr. ¢,y priolkar, Member(Admn).

1. Whether Reporters of local papers mayﬂbe éllowed to-seethe Judgement 7%
To be referred to the Reporter or not ? ‘-(,a{ | |

Whether their Lordships wish to see: the fa1r copy of the J udgement ? X

> w0 BN

Whether it needs to be circulated to other Benc_hes qf the_ Tnbpqal 7%

" G.Srewdharan Nair)
" 'Vice Chairman, -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s NEU BOMBAY BENCH
NEW BOMBAY - _

0.A. 13/89,

Wana Rani e Applicanto
versus : .
Divisional Ralluay Manaqer,

Central Railway, Bombay and 7
another _ see Respondents.

PRESENT:

The Hon'ble Shri G.Sreedharan Nair, ‘Vice Chairman,

The Hon'bleShri M,Y.Priolkar, Member(Admn).

For the applicént - Mr E.K.Thomas, Acvocate.
For the'respondéntSQMr J.G.Sawant, Advocate,
Date of hearing- 27.8.90.

Date of.Judgment and order- 29,8,90,

JUDGMENT & ORDER 3

G.SREEBHARAN'NAIR, Vice Chairman:

The applicant retired from railuay service on
30.6.1988, By the order dated 5.8.1986, the applicant
‘f‘h‘fia vorking as Highly Skilled Welder Grade-II, was fﬂew-ol:&
cmt—pTotes as Highly Skilled Welder Grade-I with effect
from 1.8,1978. This was consequenf upon the re-classi=-
fication of artisan staff as per letter of the Railuway
Board dated 10.7.1985, It was provided in the order that
the applicant is entitled for benefit of fixation of pay
with effect from 1.8,1978 and the arrears ﬁhereon due to
the upgradation inlerms oflfhe Railmay Board's letter

dated 24,.8.19%8,

2. The grlevance of the appllcant is that though he

is entitled to an amount of %. 35 5¢4, 00 o’

the above
account, the respondentshave not paid the;saﬁé. He prays

for a direction to the respondents Fof*bayment'of the

amount uithvihtereét at_ﬁbé, aﬁe 6?"12%-ﬁer annum,
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3. In the reply filed by the respondents, it is
stated that as the applicant uwas granted the benefit of
fixation of pay as:a result of the re-classification of
the artisan staff, in the cadre of Highly Skilled UWelder
Grade-II, with effect from 1.8.1978, is not entitled to
fixation of pay in the cadre of Highly Skilled Grade-I
with effect from that date, It is statecd that it uas by

mistake that in the order dated 5.8.1988 a provision in.

" that behalf was made. It is pointed out that the applicant

had actually failed in the trade test for Highly Skilled
Welder Grade-I, but passed the test only for Highly

Skilled Welcder Grade-II,

4, Thg letter of the Railway Board dgted 24,8,1978 ids
Exhibit-I, It reveals that in accordance with the Interim
Report of tHe Railway Workers' Classification Tribunal,

the Ministry of Railuways deciced that in all establishments
employing artisan staff, the distribution of skilled Grade=-
I, Highly Skilled Grade-II and the Skilled Grade will be

in the ratio of 20:25:55, It was directed‘that the existing
posts in the Skilled and Highly Skilled Grades should be
redistributed to conform to the above percentage. Houwever,
it was stipulated that the requisite Trade test for pro-
ﬁotion ?i eligible staff havetbeen made for appointment a
against:;:distributéd posts. Besices, it was also provided
that an such promotion the staff will be fixed in the

scale of pay of HighVSkilled posts with effect from Ist

of August,1978 and paid the arrears due thereon,

5. Pursuant to the aforesaid Séﬁqu, the applicant
vas tTade tested. He was successful only for the post

of Highly Skilled Grade-II, Accordingly, he was promoted to
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the post of Highly Skilled UeldQer Grade-1I1I uith effect
from 1.8.1978 and w as paid accordingly. The concerned

file was made available by the counsel of the respondents)
and on a perusal of the same, it is seen that though the
promotion was ey madétgh 13,10,1983, in accordance with

the instructions contained in the letter of the Railuay

Board referred to above, % effect was given from 1.8.78,

6. Thereafter, by the order dated 5.8,1986, the applicant
was promoted to the cadre of Highly Skilled We@der Grade~I,
In that order, t#® provision was made that the applicant
will be entitled for benefit of fixation of pay with e ffect
from 1.8.1978 and arrears thereon due to the upgradation.
as per the letter of the Railway Board dated 24.8,78. The
respondents have stated that ituas by # mistake that this
provision was made in the order, UWe have to accept the
version of the respondents, for the benefit of the re-
elrocd
classification uasballoued to the applicant when he was
promoted to the cadre of Highly Skilled Welder-Grade~I1
in 1983.by allouing the fixation of pay and arrears with
effect from 1,8.1978, in accordance with the letter of the
Railway Board dated‘24.8.1978. The provisions contained
in the said letter do not envisage the grant of the benefit
once again on promotion from thecadre of Highly Skilled

Welder Grade-II to that of Highly Skilled Welder-Grade=I.

7. It follows that the applicant is not entitled to

the amount claimed,

8. The application is dismissed,

f1\~:i//vv<4%€0 ;ijirngdc\ﬁJb

(M, Y.Priolkar) ( G.Sréedhafan Nair)
Member (A) Vice Chairman,

S.P.Singh/

28,8,90,
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